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I 75800,00,00,000/— ®HT 2.
a8 2022—2023 H U
o g3 feelt @Y
Sdfaa A 4 9@ wgw siix

39 IIfSfg| &1 wfera 9™ faeel faf Rt (e 3) srfaf s 2022
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ISR I &3 faeell @1 | M 3 4 gea ok ugad iy
ST STRgEl @ Bl (5) d faffds @ aifde F81, i |o 99RI &
IERAN & fory fiaeaR g9IR TS Wl dIs Tl B ot ARA
T WIR &, ST A & died (2) ¥ e st & T |

Ry I 2022—2023 B AT & SR YIAE & wT H WIad ST |
fafrs= 3. 39 Jff e gRT IS o 8 fieell WReR @ Gfaa [
H ¥ ved AR ygad fby o & fou uifdesd i Qe @l &
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A
(&1 2 3R gRT 3 <RAY)
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frafafaa @ sFfere R
T Ha1¢ AR GATSTT faer @ afeaa fafer AT
& EUERGE 9 ARG
| 11 11 v V
1 e dsa NI 758500 12000 770500
RIS 8490650 204200 8694850
2 A U gont 430000 0 430000
RTST 12601000 4233800 16834800
3 RILECNINE] Sl 320000 0 320000
4 for NG 3894000 1000 3895000
RIS 8821900 6500 8828400
5 e goit 3579300 0 3579300
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I HATY 3R w9 faem @ wfaa fafer AT
q&=T §IRT 3axd R qIRd

| ] 11 v V
NS 138565800 6200 138572000
6 foret
Yoit 5179700 0 5179700
NS 70622290 84910 70707200
7 fafeca d o4 w@rey
gail 2138700 0 2138700
NS 99677200 500 99677700
IS HSATOT
8 Ll 24933200 10000 24943200
NS 5888050 450 5888500
9 N
Yol 52200 0 52200
NNEE] 33094230 2470 33096700
10
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11
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PRl 124938200 600000 125538200
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12 FT il
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13 CHE]
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15 NIENIRCaEA|
Yoit 0 47151700 47151700
JhT 672964470 85035530 | 758000000
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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT
NOTIFICATION
Delhi, the 29th March, 2022
F. No. 21/12/Apprn. 3/2022/LAS-V11/Leg./3827.—The following is published for general information.—
THE DELHI APPROPRIATION (No. 3) BILL, 2022
BILL No. 05 of 2022
(As introduced in the Legislative Assembly of the National Capital Territory of Delhi on 29 March, 2022)
BILL No. 05 OF 2022
THE DELHI APPROPRIATION (No. 3) BILL, 2022
A
BILL
to authorise payment and appropriation of certain further sums from and out of the ConsolidatedFund of the National
Capital Territory of Delhi for the services in respect of the financial year 2022-2023.

BE it enacted by the Legislative Assembly of the National Capital Territoryof Delhi in the Seventy-third Year of the
Republic of India as follows:-

Short title. 1. This Act may be called the Delhi Appropriation (No. 3) Act, 2022.

Issue of ¥ 75800,00,00,000/- from 2. From and out of the Consolidated Fund of the National Capital Territory

and out of the Consolidated Fund of Delhi, there may be paid and applied further sums not exceeding those
of the National Capital Territory specified in column (5) of the Schedule, amounting in the aggregate to the
of Delhi for the financial year sum of Rupees seventy five thousand eight hundred crores only
2022-2023. towards defraying the several charges which will come in the course of

payment during the financial year 2022-2023 in respect of the services
specified in column (2) of the Schedule.

Appropriation. 3. The sums authorised to be paid and applied from and  out of the
Consolidated Fund of the National Capital Territory of Delhi by this Act,
shall be appropriated for the services and purposes expressed in the
Schedule in relation to the said year.
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THE SCHEDULE
(See sections 2 and 3)
® In thousand)
SUMS NOT EXCEEDING
Demand Services and Purposes Voted by the Charged on the Total
No. Legislative Consolidated
Assembly Fund
| 1 1 v \Y
1 Legislative Assembly Revenue 758500 12000 770500
2 General Administration Revenue 8490650 204200 8694850
Capital 430000 0 430000
Revenue 12601000 4233800 16834800
3 Administration of Justice
Capital 320000 0 320000
4 Finance Revenue 3894000 1000 3895000
Revenue 8821900 6500 8828400
5 Home Capital 3579300 0 3579300
Revenue 138565800 6200 138572000
6 Education Capital 5179700 0 5179700
Revenue 70622290 84910 70707200
7 Medical and Public Health Capital 2138700 0 2138700
Revenue 99677200 500 99677700
8 Social Welfare Capital 24933200 10000 24943200
Revenue 5888050 450 5888500
9 Industries Capital 52200 0 52200
Revenue 33094230 2470 33096700
10 Development Capital 11779500 1000 11780500
1 Urban Deve]opment and Public Revenue 117157050 7200 117164250
Works Capital 124938200 600000 125538200
12 Loans Capital 13000 0 13000
13 Pensions Revenue 30000 0 30000
Revenue 32713600 32713600
15 Public Debt Capital 47151700 47151700
Total 672964470 85035530 758000000
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STATEMENT OF OBJECTS AND REASONS

The Delhi Appropriation (No 3) Bill, 2022 is introduced in pursuance of sub-section (1) of section 29 of the
Government of National Capital Territory of Delhi Act,1991 (1 of 1992) to provide for the appropriation out of the
Consolidated Fund of the National Capital Territory of Delhi, of the moneys required to meet the expenditure charged
on the Consolidated Fund and the grants voted by the Legislative Assembly for the expenditure of Government of
National Capital Territory of Delhi for the financial year 2022-2023.

MANISH SISODIA, Dy. Chief Minister/Finance Minister
Delhi, the 29th March, 2022
MEMORANDUM REGARDING DELEGATED LEGISLATION

The Delhi Appropriation (No.3) Bill, 2022 does not seek to confer anyadditional power of legislation on any
subordinate functionaries.

RAJ KUMAR, Secy.
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